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available vacancies in order of senioritly.

It is mentioned by Shri Mohapatra that
this scheme has y&xy recently been
received by Respondent 2 &nd steps have
been taken to implement the same.,

Shri Ashok Mishra, learned Sr.Standing
Counsel for respondents, however, hés
no knowledge of this and requested for
time to file & counter.

In view of the clear position
stated on behdalf of the applicants it
is not considered necessiry to hold up
the disposal of this case. The following}
directions may therefore, be noted for |
compliance by the respondents @

In case any scheme h3s been
approved &md in fhe process of implementd -
tion as stated by the applicants, the
claims of the present petitioners may
be considered as per its provisions in
termg of their seniority and in keeping
with the directlons cont@ined in Origina]
application Nos.224,225,226 & 227 of 199
and Oste Nos.235 and 236 of 1991, within
60 days from the date of receipt of a
copy of these orders. '

The application is thus.disposed

of. No costsa.
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